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The  teachers are losing interest in 
their work, and this is having adverse 
effect on the quality and level of leaching.
A dissatisfied and hungry ttachei can­
not do ustice to his pupils, Thty ate on 
the verge of losing their patience. I re­
quest the Union overnment to impress 
upon th authorities of the State to en­
sure that thr teachm get their salaries 
in time, otherwise, the situation may 
take ai unpleasant turn at any moment.
1 hop* th** overnment will tuke early 
and immediate action in the matter.

MR. SPEAKER : We will now take 
up legislatne work.

PROP. SAM VR UH ( ouui) : 
Su, I ha( gien notuf of mv desue to 
lais* under  nl 377 a ny urgent mat- 
, ntmeh, in Manhape area.. ..

MR. S K VK.ER : o r must have fiven 
it toda.

PROF. SAM R 1H1A : s. The
iitmitiou >hri is so b,id. .

MR. SPEAKER : o not record.

PROF. S MAH UHA : ***

MR.  SPEAKER : I have not seen 
yout 377. ou must have given it at 10.30 
or ti a.tn. today. I have already allowed 
a CfillinR attention.  Ont particular re-

fion cannot have a monopoly. Please ollow the rules. on’t think only some 
Member* have to follow the rules, others 
not. I will consider it tinder 377 anr1 if 
1 think it is prope . 1 will allow it. Nothing 
as before nv

PROF. P. . MAVALANKAR (an­
dhinagar) : On a point of order under 
rule 376(a) proviso.  We have received 
today in the  parliamentary  papers a 
List of Business for tomorrow also. ou 
will see that it says: overnment Busi­
ness from 10.30 a.m. to 4.30 p.m. and 
then Private Members’ Business from 4 
p.m. to 6.30 p.m. 1 do not know whether 
it is a printing error or something more 
substantial.

MR. SPEAKER : 1 am told it is a prin­
ting mistake.

PROF. P. . MAVALANKAR : So, 
from 10.30 a.m. to 4 p.m. overnment 
Business4 p.m. to 6.30 p.m. Private Mem­
bers’ Business fi.30 p.m. to 7.30 p.m. 
iscussion under rule iqg and from 7.30 
p.rn. half an hour discussion. From ester­
day we have now given up the lunch 
break.  esterday overnment had to 
bring a motion to adourn the debate on 
the CtoustitutWi (Amendment) Bill. Why 
Beenme of thin attendance. Because you

arc arranging the business of the House 
and regulating the  pioredure, I want 
to ask you: is it fair that Members of Par­
liament should be asked to come here at 
10.30 and make them go on till B or l 30 
p.m. without lunch bitak:*  My request 
to you, tlieiefori, is tins. ou aio having 
the Business Advisory Conuniiite meet­
ing today  If you cannot do anything, 
wt least phase ste that the lunch houi is 
icstoicd, so that there is some respite 
and rest, and thus wc are able to obtain 
effet tit russ in the uot (dinp, Otlm- 
ws(, there is no puipi*-r al alt.

MR. SPEAKER : It is not a point of 
order.

PROP. P. . MAVALANK.AR : My
Komt of order is this, that the business 
as to be so ai ranged that Members of 
Parliament can attend to it effectively and 
efficiently. Otherwise, what is the point 
in making them come at 10.30 a.m. and 
make them remain till 7.30 p.m. when 
there is no attendance  I request you 
with folded hands: kindly restore the lunch 
break at least, so that some efficiency is 
lestored.

ift* (Wf  R)

Sr qnrar to   377

firer t

MR. SPEAKER : ou must have given 
notice today.  Every Member wants to 
give a notice with one hand and a speech 
with the oilier.

SHRI PURNANARA ANA SINHA 
(Tepur): The time has been advanced 
by half an hour. ou must give some 
amount of laxity to members to bring 
urgent matters before the House. 10-15 
minutes delay in filing a noticc under 
Rule 377 should not matter much.

MR. SPEAKER : No question of delay. 
But  must see the notice before I allow it.

Interruptions)*

MR. SPEAKER: on t record.

12 bra.

INTER-STATE  MI RANT  WORK­
MEN  (RE ULATION  OF  EM­
PLO MENT  AN  CON ITIONS 
OF SERVICE) BILL Contd.

lve 8 (Licensing of conUctiion)

MR. SPEAKER: We nc* come to 
Clause 8.

*** Not recorfledJS
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SHRI CHITTA BASU (Barasat): I beg 
to move:

Page 5, line 35,

after wages insert

homing and. medical facilities1* (16)

Page 5, line 38 

add at the end

and on furnishing security as may be 
determined (17)

Page 5, 

omit lines 39 to 46. (18)

As regards my first amendment, sub­
clause (a) of Clause 8 reads:

Subject to the provisions of this 
Act, a licence under  sub-section (1) 
may contain such conditions including, 
in particular, the terms and conditions 
of the agreement or arrangement under 
which the workmen will be recruited, 
the remuneration  payable, hours of 
work, fixation of wagesj etc.

The purpose of iny amendment is that 
one of the conditions should be housing 
and medical facilities. Unless these are 
also included in the list of conditions, a 
licence should not be given to that parti­
cular establishment.

As regards my second amendment, there 
is a provision that in special cases the 
overnment can demand necessary security 
from the establishment. But this is only 
when the overnment deems it neces­
sary. By my amendment, I have sug­
gested that the furnishing of security 
should be compulsory. It should not be left 
to the licensing officer to see whether 
special circumstances prevail for demand­
ing a security. My proposal is that fur­
nishing of necessary security should be 
compulsory and the amount of security 
or tne nature of security should be as 
may be determined from time to time.

My third amendment is conseuential. 
If that is accepted, then the proviso does 
not arise. Therefore, I want omission of 
these lines.

THE MINISTER OF PARLIAMEN­
TAR AFFAIRS AN LABOUR (SHRI 
RAVIN RA VARMA) : Mr. Speaker, 
Sir, in fact, my hon. friend had raised 
this uestion in the course of his speech 
yesterday, and I had responded in kind 
and dealt with the substance of his 
amendments in a sketchy manner yester­
day. I tried to tell my hon. friend that 
there was no need for (he amendments 
that he has proposed.

As far as residential accommodation 
is concerned, if the hon. Member has a 
look at Clause 16 which comeslater on 
undoubtedly, but, nevci theles, it is a part 
of the Bill, he will sec I uote :

It shall be the duty of eveiy con­
tractor employing inter-State migrant 
workmen in connection with the work 
of an establishment to which this Act 
applies----

There is a list, and in the list (r) and (d) 
say :

to provide and maintain suitable 
residential  aeroriimndahon  to  such 
workmen during the period of their 
employment

to provide the presnibed medical 
facilities to, thê worknu n, fret of chai gt ,r

So, I believe, both of these aie cleaily 
covered and, therefore, I do not think 
their is any need foi this amendment.

As far as the other uestion that he 
has raised about security deposit is con­
cerned, actually the term fees  that oc­
curs in clause 8a) of the Bill docs include 
security deposit of the kind thf hon. Mem­
ber has referred to. I think, it is the ap­
prehension that it is not covered that has 
made the hon. Member move his amend­
ment. In view of my explanation, I will 
appeal to him not to press his amendment.

MR. SPEAKER :  Mr. Chitta Basu, 
are you pressing your amendment

SHRI CHITTA BASU : No, Sir I 
am not. I would like to withdraw them.

Amendment Nos. 16 to 18 were by leave, 
withdrawn.

MR. SPEAKER : The uestion is

That clause 8 stand  part of the 
Bill.*

The motion was adopted.

Clause 8 was added to the Bill.

Clauses 9 to 11 were added to the Bill.

Clause *  uties of contractors)

SHRI  PURNANARA ANA SINHA 
(Te*pur) : Sir I beg to move:

Page 7,  

nfter line 32, insert

(3)*0 Notwithstanding any other 
proviM M in this act, the contractor 
shall repatriate all the workmen re­
cruited and employed for a particular
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job or work or project from the Slate 
of employment within  15 days from 
the* date on wliich die licence granted 
under sub-section (b) (i) and (ii) of se­
ction ft sh.it I have expired after clea­
rance of such debts as the cunuactor 
or his workmen may have incurred.

(b)   Notwithstanding an)  other 
provisions of this Act, any creditor who­
ever establishes a claim for recovery of 
any debt against any contractor or his 
workmen licensed under section ft of this 
Act, to the satisfaction of the Inspector 
or Licensing Officer of the State concern­
ed, stall have first charges on the security 
deposit of ihe contractor that mav have 
been taken from him under section 8̂2) 
of this Act.

(p) in case of failure to repatiiate the 
migrant workmen and clearance ofdebts, 
the Stair overnment concerned shall 
Have the right to evict and expatriate 
them and shal I also have hrst charge on 
the security deposit of the contractor that 
mav be available with his Principal.

(*7)

1 have tried to explain the position 
yesterday. Today also 1 would like to 
say that there is no provision for this in 
the Bill. The hon. Minister said that 
it was in some other clause. But I could 
not find it.  If the Kerala labour comes 
to Karnataka and stays on there,  they 
may create ethnic and economic  prob­
lems to the people of Karnataka. Simi­
larly, people from Bihar and Orissa may 
come to Assam and stay on there even 
after completion of the work and may 
create economic problems to Assam. Just 
at the moment a hunger strike is going 
on by some people who were recruited 
by contractors from Calcutta for Bongai- 
gaon Refinery and Petro-Chemical work. 
They were left in the lurch by the con­
tractor. These people are pressing their 
demand for payment of their wages and 
other facilities. They are on hunger strike 
now. Nobody is there to listen to them. 
So, these things are going on. After the 
work has been completed, when the period 
of licence is over, the contractor whosoever 
brought them from another State should 
arrange to repatriate them back to their 
State and after payment of any dues to 
the local people.

I would like to press this amendment. 
It iŝ very well explained here.  Actually 
this is not an amendment this is an addi­
tion to make the Clause more clear,  to 
make the law more perfect.

SHRI RAVIN RA VARMA: I would 
ace again plead with my hon. friend 
nottopress his amendment because the 
bttaace   nwndwent is already
m die Clauses of the Bill. The

objective that he seeks to achie e by  the 
amendment is already taken caie of by 
the Clauses in the Bill. A distinction has ’ 
to be made heie. Any citien may go 
ami seek employment and find employ­
ment in another State, and then may find 
himself in a piedicament at the con­
clusion of the term or the pexiod for 
which he was in service. All such cases 
cannot obviously be covered by the Inter- 
State Migrant Workmen Bill because 
theie are individual citiens who migrate 
to anothei State to seek employment, get 
employment and at the end of employment 
they sometimes stay on or they go away. 
This is a general matter of the mobility 
of the population and the right of the 
citien, provided for in the Constitution, 
to move from one place to another and 
seek employment anywhcie.  That is, 
therefore, on a diffeient footing. As far 
as workers who are recruited either by 
contractors or principals on ihe basis 
of what is provided for in this Bill aie 
concerned, I would like to point out to the 
hon. Member that Clause 12 very clearly 
talks of the obligation to pay for repatria­
tion. Clause 12(b) refers to the return 
fare payable to the workmen. Clause 12(b) 
(v) reads:

the return fare payable to the work­
man on the expiry of the period of em­
ployment and in such contingencies as 
may be prescribed and in such other 
contingencies as may be specified in the 
contract of employment.

Then, again, Clause 12(c) says:

..........which shal 1 includc a decla­
ration that all the wages and other 
dues payable to the workman and the 
fare for the return journey back to his 
State have been paid.

Then, I shall come to Clauses 14 and
16.  There again it is made very clear 
that this allowance will be paid.  It can­
not be adjusted against some other thing 
which is due.  It has to be utilised for 
the return journey.

Clause 15 says:

A journey allowance of a sum. not 
less than the fare from the place of 
residence of the inter-State migrant 
workman in his State to the place of 
work in the other State shall be payable 
by the contractor to the worker ooth for 
the outward and return journeys and 
such workman shall be entitled to pay­
ment of wages during the period of 
such journeys as if he were on duty.*

It is clear. So, I tape, my hon. Member 
will not press hit amendment.
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SHRI  PURNANARA AN  S1NHA: 
It is actually the responsibility of the 
State.  And so there should be a provi­
sion for the period of such journeys.

MR. SPEAKER: ou have mentioned 
all that. Are you pressing your amend­
ment ou make up your mind.

SHRI  PURNANARA AN  SINHA: 
I beg leave of the House to withdraw my 
amendment No. 27.

MR. SPEAKER: Has hr the leave 
of the House to withdraw his amendment

SEVERAL HON. MEMBERS: es. 

Amendment No. 27 am, by leave, withdrawn.

MR. SPEAKER: The qucston h:

That Clause 12 stand part of thr
Bill.

The motion was adopted.

Clause 12 was added to the Bili.

Ml.   K7. l’nrre u
no amendment. I shall put it to vote.

The question is :

That Clause 13 stand part of the
Bill.

The motion wa adoptd.

Clause 13 was added to the Bi U

Claue ŝ —(isplacement Allowance)

MR. SPEAKER: Now, we come  to 
Clause 14. There arc   amendments 
by Shri Bhagat Ram. Are you moving

SHRI BHA AT RAM (Phillaur): I 
move:

Pag , line fV~ 

omit fifty per c-nt of (4)

Page 8, lines 6 and 7,—

for Seventy-five0 substitute one 
hundred" (5)

There shall be paid by the contractor 
to every inter-State migrant workman 
at the time of recruitment, a  displace­
ment allowance equal to fifty per cent of 
the monthly wages pavibje to him or se­
venty five rupees, whichever is higher *.

tfr *T*T trifr iTRWt fa 50 TOI *rr   PT
fon srw sftr  ̂ rt  ̂ 75 w* t 
m  100   srr fa  wft
3Iwt vrtf ŵ n tot ( 1  rfwr f**c -

"vrrr >nr * qf,   star    w 
fav A   sf̂rrr fo  ̂*tht
TR I

SHRI  RANIN R A VARM-V.  Mr. 
Speaker, 1 can will understand the ion* 
*ern of the hon. Member to ensue iha* 
the woiker wl> is ie ruitcd in one State 
tfts a fair deal. But Sir, it is also essential 
to see that the conditom dial are pres­
cribed do not provide a disincentive for 
rtcruitment and employment.   This is
also a f.irior that has to be taken into con­
sideration.  Therefore, Sir, me factor is 
the need to ensure a ft tr deal, and the 
other is u* ensure that this does not become 
a disincentive for  recruitment of such 
workers for employment outside. We have 
proposed that it should be fifty per cent 
or Ra. 7  If the wages are higher, ob­
viously. it will be above Rs. 7j- Rs. 7, 
is the absolute minimum in any tase. So,
I would request the hon. Member n"t 
press liis amendments.

MR. SPE KKR : Are y.u pîssin4 
your amendments

SHRI BHA AT R VM : I vc-lc leave 
of th* House to withdraw mv amendment
4 and f>.

MR. SPEAKER : Ha* the hon. Mem­
ber leave of th  Hou e to withdraw hs 
amendments 

SEVERAL HON. MEMBERS : es.

Amendments Nos 4 and 5 weret by leave 
withdrawn.

MR. SPEAKER : The question is:

That Clause 14 stand part of the 
Bill

The motion was adopted.

Clause 14 toas added to the Bill.

MR  SPEAKER : Now we come to 
Clause ip. There is no amendment. The 
question is:

That Clause 15 stand part of the 
Bill.

The motion was adopted,

Clause 15 was added to the BiU. 

Clause 16—(Other facilities.)

MR. SPEAKER : Now we come to 
C)iuc l6

There Arc amendments by Sh*i Clhiua 
Bant.
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SHRI CHITTA BASU :  Sir,  iherc 
arc two parts to my amendment No. it).
I only want u> move part (g) of the 
amendment and not  the pait (hj.  1 
do not want to move part (h) as the 
honble  Ministci  yn>teida>  explained 
that the Schedule provides foi the appli­
cation  of  maternity  benefits  Act. 1 
move part (g) of my amendment :

 (g)  to ensure equal pay foi  equal 
work inespective oi stx   (19
as modtjed).

Mv experience is that intei-State migrant 
workers who are women also are engaged 
by contt actors and  the same  kind of 
woik is done by the women workers also. 
But there is vast difference m wages. 1 
want that the at ct pled principle of equal 
wage for equal woik should also be a 
condition which a contractor must fulhl.

SHRI RAVIN RA  VARMA  :  As 
my hon’ble friend himself has said tlieie 
arc two pai ts of his amendment.  Part (h) 
deals wilh the provision foi  maternity 
benefits.  As the hon’ble Member said, 
I explained yesterday that the Schedule 
provides for the application of Matemit) 
Benefits Act and, as such, it is legitimate 
that he does not feel the necessity to 
move this pan of his amendment.

As regards the part g)t Sir, yesterday 
I said that the Equal Remuneration Act 
would be applicable to this  group  of 
workers as well.  If his gallantry does not 
permit the. hon’ble Member to withdraw 
his amendment, I will accept his amend­
ment * to ensure equal pay foi equal work 
irrespective of sex *

MR. SPEAKER :  The question is :

Page 8,—

after line 3a, insert-—

(g) to ensure equal pay for equal 
work irrespective of sex, (19) 
(as modified).

The motion war adopted.

MR. SPEAKER :  The question is :

’ That Clause 16, as amended, stand 
part of the Bill.

The motion was adopted

Clause 16, as amended, was added to the BW.

Clause 17 to si were added to the Bill.

m—(Provisions regarding awfoj- 
trial dispt̂es in relation to inter-State 
migrant workmen.)

SHRI CHITTA BASU  :  I beg to 
move :

Page 11, line 16,— 

foi six iulnliiute twelve*’ (ao)

SHRI BHACiAT RAM  :  I beg to 
move :

Page 11, lines. 11 and 12,—

Omit  after the completion of his 
employment (22)

Page 11, line 31,—

Omit  aftei  the completion of his
employment   (23)

SHRI  CHITTA BASU  :  Sir.  nly 
amendment No. 20 i.s veiy  simple and,
1 think, the hon’ble Mumtei would have 
equal amount of sympathy to this parti­
cular amendment.  The purpose of this 
particulat piouso (A) is that a workman 
who was sent  to  another  State retires 
to his home State can lodge a complaint 
within a peiiod befoie the expiry of six 
months.  I want instead of six months it 
should be  twelve months.  These inter­
state ingrant workers are generally coming 
from uual areas and they ate scheduled 
castes, scheduled tribes and hill people. 
They may not be knowing the time, namely, 
they  must  appioach  the appropriate 
authority before the expii y of six months 
and if they cannot approach the authori­
ties within six  months then  the case 
lapses.  Theiefore, in order to  educate 
them, we need more time and that  is 
why 1 have btought in this amendment 
of mine.  This Bill relates to unorganised 
workmen and the most sweated labour. 
We have to cducate the workmen pro­
perly.  With this objective, I beg of the 
hon.  Minister to accept this...........

MR. SPEAKER :  We don’t beg at 
all, wc make demands 

SHRI RAVIN RA VARMA :  We 
always say * I beg to move  * I beg to 
introduce  ete.

SHRI CHITTA BASU :  They  are
very much unorganised.  It is our*duty to 
educate them.  1  hope you will agree 
with me, Mr. Speaker, about this.  It is 
the duty of trade unions.  It is the duty of 
social workers to get labour organised and 
to make them conscious of their rights and 
to make them know about this legislation* 
Therefore, in ordei to achieve that pur­
pose, more time is needed so that  this 
unorganised labour force may understand 
the implicagions of the legislation and 
become conscious of their rights.  That 
is Uv* whole purpose of the amendment 
which  I  have already moved.
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(tofh: ):   f̂rrr
ffWJ    ffm WRQ SRH pV fPTr *f

t ^ 4 grt gfT*p r*rft

 1 r̂tr 4 7*r    * srrT
flfrr n̂wrf  1 fapr *fr frr* 22 *r    ̂ 

fire*fe  far wft   —  10,  r̂r̂r 4 ti 

47 3   *fr   I5    T3T 11, vTT̂T

11 qfr 12 t*s srre*r 31 if ^ **5 —wkx 
tft vnqtfrsnr wra ff m̂ raite,  *  T5 
fawr   srtf  t  rr r̂r  *rf    

tm  vtf snfa  srro   tot ̂ iit

w*t fsr^T wr t  tw:  *rrr "3*r ̂r
3iftr qr  far  t̂ trr vftr ffr to wrr
at 3*r t 3*r qrt  *nr frr ** -rr T*rr

fo 3*   irTTT  n̂r *mrct   Mr   1

 wr* r̂r rf̂r ̂    ̂f*rr ̂    sto 

r̂ iwc ft sw   1  vfc * 
VBPfr   wrrit   f*P   r̂t farar   ’sftr

tfr ir *pt rnr t w st nj   nr

*r r m    wffv 
far *r  *rw  fa  grr mite

*nfa Ste* t. V*   ̂ Mt  rspr tffefr  fr 
tc *ww fit    r*r *3  *

IPFt  f̂TTT  *P*T T̂*T  f̂r̂PIT  ̂ IftT
lr  sra  w n  sterc fâr irrr  ,

lp   mrgfr*R  ̂ snft ft fprf̂ 
 *tf smr  rrr̂   ^ 11 *ret :*r

^ tot f    ̂ s *    r tft 
*if Offjs  T5T pt   t fiR   r̂nrr 

 fti*j  r̂ ^r  ̂  r̂tr * r   > 1

ffffrrr M  *  srr   fF*r H

v:    for * qr    ̂  ffcfr

pHr vnr  v Pwr  ̂ft

wm*rr ^rr

ifeT  ft ft   f 3ft 3ffV  0T **

 ̂  *pt ^   *rat t,  rh- it  rrw

 ̂  r t ̂rRW    ftar t
 rnT wr r̂    ̂  *x *rfr i 1 vf 

anx  t ̂ mc Tf3n̂ t, 
wrt ft*fr  ̂ f*Twrr,   ft   icTsrr vfiqi

ffijr  1* 3*r  ̂*rfc  ix *m tftwm 

nRn fr 1   F5f r rt ̂  iFwr *fr frr
 vffftf ̂  ̂  ̂  ̂ tt t I Ifl T

3   iKpr*r fstrrr qim 

1 im ̂r qrr **   ftft m ^
 ̂*r**  fwv   * ** 

ŵt  *ht 3* vr ̂*rifr Nt *r̂f  **tt 1 

iiw * nnwrc  ^mpr *j4T  Rvits

qswr fv  n  iwrr  wr  fvr   f

M   rt m      wi

^  tmf  tft    1  f*rfri  îrtf  aft

v  f  P̂TVt

    Jft  Wfft  WPfr wrdrc

1   ̂  w*rr Up vrtf vi wwr

after the completion of his employment*.

ar̂r 3rt ft ̂  ̂ ffrfte 1

SHRI RAVIN RA VARMA t  Mr. 
Speaker, Sir, my hon. friend, Shri Clutta 
JUasu vvdnt* six nuinths to b* inc *̂asf*d to
12  raonths.  If I  do ju>t  arccpt thw 
ainendmetu, it is not because of obstinacy 
or any suprrstitution on tlir Iins  o( 
cheirti’s scicnrt* of nuniciologv  or  thr 
sanctity of tU* number six .  But, I 
agm* with tin* hon. Member that since 
thc woi keis comr from a section of the 
population winch is down-timlden and 
exploited and often times illiterate, they 
do pnhaps need assistance and, theicforr, 
if may be that they take more time than 
some othei  wotkers belonging to some 
other sections will do. Kvcn so, theie is a 
necessity  to  have  a  balance  between 
along time and the kind ofduiatinn that is 
nccessiy to ensure that all the  materials 
necessary to come to a judgement aie 
available.  If we extend the time to a 
year, it may well be that though mote 
time is available, theje may also be some 
difficulty in ttaung things on  the basis

ff which   a decision has to be marie, ’here may also be complacency and one 
may say :  1 have got lot of time  I tan
find it later.  A middle course has to 
be found, and that is why, we have pio- 
vidcd foi six months, not because thcie is 
some scanctity for six or twelve  months. 
If, m experience it  is found that six 
months time is not enough, we will surely 
make nccessary adjustments,  but at the 
same time, it does appear to us that six 
monshs is inadequate and will lead to 
any situation where a worker finds that 
he did not have enough opportunity to 
marshal his evidence and file the com­
plaint  that is  nccessary.  I hope,  the 
hon. Member will withdraw* his amend­
ment.

Then, coming to Shri Bhagat Ram’s 
amendments, I am genuinely afraid that 
there is some basic  misunderstanding. 
As far as these words are concerned, 
they enable the worker even  after  he 
returns to his State to raise an industrial 
dispute.  He  returns  to  his  State 
not while he is in employment, but when 
his employment is over.  This  clause 
and the other clauses  wherever  these 
words * after the completion of his em­
ployment ’ are there, provide for  an 
opportunity to him to raifc a dispute even 
though he is no longer in service.  If 
these words are not there, it may well be 
that he can raise the dispute while he is in 
employment and ask for the dispute to be 
entertained either in the host  State, 
but his eligibility to raise a dispute after 
the completion of hi* entoloyrfwsit Will 
not be clear  Therefore, the provisionin 
thi Bill k to ensure that even though hk 
term of service if over, and he hatfreturacp* 
the fact that he is noldttgeir in service, 
will not in any  way  affect   hit
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right  to raise  the dispute in his home 
State.  It  is,  therefore, in  the interest 
of the woikcr, and  I  hope, the  hon. 
Mfrtnber will not pi ess his amendment.

SHRI CHITTA BAS : In view of the 
assurance given by the hon  Minister, 
I seek leave of the House to withdiaw 
my amendment o. 20.

Amendment o. to was, by leave, withdraiun.

wm ttr : sjsjrar  A sro

PRfTqrT srr   5 wtfa *r  sifrR

s*r    fasrro 11

MR. SP AKKR :  1 will put amend- 
mtnfj os u and moved b y  Shti
Bliatf.it Ram to the otr of thr House.

Amendments  o uj and 23 win put and 
ni atii id.

MR. SPEAKER :  The question is :
Thar r usi   stand part of the Bill

Tht motion it as adopted.

(lame 22 was added to the  Bill

MR. SPEAKER : In Clauses as and 
24,  their are  no  amendments.  The
question is :

That Clauses 23 and 24 stand pait 
of the Hill 

The motion uas adopted.

Chuse -i -j an I 24 were added to the Bill.

Clause 25. (Contravention of proirsion re­
garding  employment  of inter-State  tmi- 

grant  wokmcn).

MR. SPEAKER :  We now come to 
clause 35.  There are 5 amendments by 
Shri Bhagat Ram.  Are you moving all 
of them  Mr. Bhagat Ram 

SHRI BHA AT RAM :  I am moving 
all of them.  I beg to move :

Page ia, line 35,

for   one  year  substitute   three 
years  (7)

Page 12, line 36,

for or substitute and (S)

P*ge ia, line 36,

f  one  thousand substitute   five 
thousandn  (9)

Page 12, line 36,  

emit  or with both   (to)

Page 1 a, line 38,

for  one hundied  substitute  two 
hundred  (11)

*Frnr 25 irf fa art vx fatfav
rr  wtm,   farr ir rrr  *f3tt 

Tsft    m faiT 1,000  ws    1

 Whoever contraxcncs any provisions 
of this Act or of any lules there­
under regulating the employment 
of intei-State migiant  workmen, 
01 conti avenes anv condition of a 
liccnce  gi anted under  this  Act 
shall be punishable with impri­
sonment fr  a tiim which may, 
extend to one yeai, 01 with fine 
which may extend to one thousand 
lupees, or with both, and in the 
c a se  of a  continuing conti avention, 
with an additional fine which may 
extend to one hundred rupees for 
c* crv day duung which such contra­
vention continues alter conviction 
for the fitst such  contravention.

frfrn. *nr  W, I:

foi   one   ai  substitute 
 thier   vears, for  or  substitute
and for one thousand substitute 
fue thousand  and omit   or with 
both.

fa jafr rsrrt,   wja
rnft I 1   farm t wm   ,  srar 

 ttsp *rnr  *t3tt *rr  1,000 stott

tot   1 m
gtT  g-rTRT   fa* Wtr

sfatf wrr   *fmr wrft f
simsT qfw to

1  * fw*  fat* 

faT W t, fa*  t aprn
cR  srraft van  3W wj snft   

T8FT   TT   I
*7* iftr   prni

WT3 3*rfaT ftfT t I w  ETt
TV fadiTV  fatr I

Vtfw fa r ytyr
 5 rT9r  nmrtr 5,000
TT WTfr     RffV TRPT    W8W

afnFTT fa * vi   vr,
 T T* TV  ftr,  SR

PT  1

ia33 kr.

Mr. eputy Speaker in the Chair

SHRI  RAVI RA  VARMA :  I 
understand the hon. Members anxiey to
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Shri Ravindra VarmaJ

sec that the clauses that provide for 
penalties, provide for a deterrent penalty, 
because all of us arc very keen to see that 
the evils that we are legislating against, 
are rooted out. fiut it is necessary to 
romembcx a  tilings :  one is that the
provision of a  maximum  penalty 01 
punishment does not necessarily mean 
that it is imposed by the courts  and the 
second is that in clauses 24 and 26, the 
penalty provided for is a yeais  and it is 
in the case of clause 25 that the penalty 
of one year is provided.  In out indigna­
tion, we  may perhaps be justified in 
thinking that the maximum punishment 
that the law can impose, must be imposed 
but I think at the moment that the ends of 
justice  would be met—after  all the 
other clauses we have in this Bill to ensure 
that the workers are given a fair treatment 
that they have to be given by keeping u 
years under clauses 24 and 26, and one 
year in clause 25.  Therefore, 1 would 
âppeal to the hon. Member not to insist 
on his amendments.

MR. EPUT -SPEAKER  :   Mi.
Bhagat Ram, are you pressing 

SHRI BHA AT RAM :  es, Sii 
I am pressing.

MR, EPUT-SPEAKER :  I  now 
pm Shri Bhagat Ram’s amendments Nos. 
7 to 11 to the vote of the House.

Amendments Nos. 7011 were put and negatived.

MR.  EPUT-SPEAKER    The 
question :

That clause 25 stand part of the Bill.** 

The motion was adopted.

Clause 25 was added to the  Bill.

MR. EPUT SPEAKER :  Clause 
26, Mr. Bhagat Ram, you have an amend­
ment, but it is the same as the one which 
was just negatived.  Ate you moving it 

SHRI BHARAT RAM  :  N>, Sir. 

MR. EPUT-SPEAKER  :   The
question i :

 That clause 26 stand part of the Bill. 

The motion was adopted.

Clause 26 was added to the Bill.

Clause 27 was added to the Bill.

Clause a8—(Cogniance of  offences).

SHRI  CHITTA BASU :  I beg to 
rouvc i

Page 13, after line 21, insert—

 Provided that any individual inter­
state migrant or the association or 
union of the inter-State migrant 
workmen  may lodge  complaint 
in case the inspector or authored 
person refuses to lodge complaint 
or refuses to give consent, and the 
court shall take cogniance after 
giving the inspector or the autho­
rised person an opportunity  of 
being heard.  (21)

SHRI BHA AT RAM : 1 beg to 
move :

Page 13, line 18,— after  by insett 
 an  aggrieved worker > by a 
trade  union  (24).

SHRI CHIT1A BASU :  My amend­
ment is to clause aK which follows clause 
27 which deals with offences of the com­
pany.  Of course, the Minister   has 
sought to explain his position but 1 could 
not be convinced by the explanation he 
gave yesterday.  Here the question is 
under what circumstances the coutt will 
take cogniance of the offence commitud 
by a company.  Clause 28 insists that 
the court shall take cogniance of any 
offence committed by a company only on 
the basis of a complaint lodged by the 
inspector or authorised  person.  That 
means, no court shall take  cogniance 
of any offence which is brought to its 
notice by any other agency or individual. 
Knowing as I do the behaviour of the 
inspectors or authorised persons, they are 
more interested in serving the cause of the 
vested interests, namely, the company 
atid the establishment.  They are not 
generally in favour of protecting the in­
to csts of the workers, i.e., inter-State 
migrant workers in  this case.  Again 
clause 29 which follows says that this 
complaint should be made within a period 
of  three  months.  Therefore,  if any 
inspector or authorised person does not 
lodge the complaint with the appropriate 
court within the period of thtee months, 
the court shall not take cogniance of it 
and the inter-State   migrant  woker 
shall not get any relief.  1 her (fore, I 
have sought to correet this position by 
addiug a ptoviso, namely :

 Provided that any individual inter- 
State migrant or association  or 
union of the inter-State migrant work­
men may lodge complaint in ease 
the inspector or authorised  person 
refuses to lodge complaint or refuses 
to give consent, and the court shall 
take  cogniance after  giving  the 
inspector or the authorised person 
an opportunity of being heard.*1



221  Inter-State Migrant VAISAKHA 19, 1901 (SAKA) Workmen etc. 222
etc. BUI

By my proviso, I have kept the position 
open that the* inspector or authorised 
person should be always made to remem­
ber that there are organised trade unions 
or associations  of inter-State migrant 
workmen who can raise this complaint 
befoiean apptopriatr coutt if they fail in 
their duty of lodging a complaint within 
the prescribed period of three month*. 
Unless this proviso is there, tn> appiehen- 
lion is that no company will be  ever 
punished.  No court shall ever  take 
cognisance of any offence committed by 
any company, paiticularly bit companies. 
Therefore, the inter-State mi giant work­
man, if he oi she has got any grievance, 
will go by default. So, the penal pro­
vision will ony remain in the paper or 
statute  book, because  the penal pro­
visory can be exercised only by the courts, 
and the courts can take cognisance only 
on the basis of a complaint lodged by the 
inspector 01 the authorised pci son.  If 
the inspector ot authorised person does not 
go and complain, then theie is no relief 
under the Act and there is no punishment 
for the offending company.

I know that the hon. Ministei has got 
in his heart the object of really punishing 
the offender.  While I am not challeng­
ing the legal aspect, what happens m our 
country, particularly where it relates to 
the unauthorised sector and the working 
population should lie borne in mind and 
I think the overnment should take a 
lesson from the earlier experience and 
provide for this kind of safeguards so that 
the offenders do not go scot-free, without 
being punished, without being asked to 
give an explanation at the proper time.

With these words, I would request the 
hon. Minister to give careful thought to 
th** amendment which I have suggested.

WW TW :   farf SHg 

TfcT   TTff H JFT
fcrr     3pfT   sfTTcfT ( I

*faprr  ̂ r̂rpT g i A 

stHpit tott f fo   wr  *rt
imr i

SflRI RAVINORA VARMA :  Mr.
l>puty.Si>eaker, Sir, I am fully aware of 
the persuasive powers of my hon. friend 
and I am also aware of the objective with 
which he has moved the amedmcnt.  I 
am not, however, quite sure whether he 
would himself repeat the sentence that he 
used when he said this is the core of the 
Bill. There may be other parts of the 
Bill which also qualify to be described as 
the core of the Bill.

A* far as the penalty is concerned, the 
non. Member’s anxiety is two-fold  one is 
to *ee that the passage of time does not 
biake it difficult or impossible for action

to be taken against erring employers  the 
other is to see that, for some reason ot the 
other, those who have been charged with 
the responsibility of lodging complaints 
and taking cognisance of such..............

ft wm tut : wm ^
far imrttor

JTTCOT aft 5TTVT faffaET   T* tS

4 

T1W *TTWr (TRSfaft) :

apf i  ar sn**r

fafareT 5T3rfT   IWTT STTT
i  Jrr*r fafwc   dte *5 11 

srr̂r r1i 11

smr*r fafarei yt gftefh qiftrerqfefr Strew 

srt  *rrq*sr i

It is the parliamentary practice and it 
is the privilege of every Member to go to 
the Chairman, to go to you, and consult 
you.  I am here to consult our  reveied 
friend,  the  Minister  of Parliamtntar 
Affairs.

nfonsrft   faf*TFST *̂r  fnnr

tt   wr t Trr  i m
ifmT    pr flT*T   tfrfrtfiTT,

 ̂ fm vr g i

MR. EPUT-SPEAKKR :   Such
notices arc not given on the floor of the 
House.

SHRI RAVIN RA VARMA :  I do
not think that the points which my hon. 
friend urged are such  that  I  should 
accept this amendments.  For one thing,
I would like to point out to him that the 
subsequent part of the clause does refer 
to six months, and not only three months 
where the cases involved either ignoring 
of, or violation of, 01 infringement of the 
orders that have been conveyed in writing 
by the Inspector.

Secondly,  I  understand  my   hon. 
friend’s anxiety is to see that if, for some 
reason, an inspector fails or comes under 
some influence,  there must  be some 
manner of providing against it.  ester­
day I tried to explain to*him that the 
provisions in this Bill are bodily ’incor­
porated from the clauses that exist in the 
Contract Labour Regulation Act.  (In­
terruptions).

May I proceed   Of course, it  is 
your basic right to interrupt, and the 
basic right of a Member to migrate to 
any seat that he covets.

MR. EPUT-SPEAKER :  Sitting 
n the seat does not give him that position.



223  Inter-State Migrant   MA 9, 1979 "Workmen etc. etc. Bill 224

SHRI RAVIN RA VARMA :  But 
this Bill deals with migrant labour.

MR. EPUT-SPEAKER   Not mig­
rating to ministerial positions on the 
basis of sitting in a seat 

SHRI RAVIN RA VARMA  There­
fore, I do want to tel 1 my friend that this 
is not a new innovation.  It can well be 
said that there is inadequacy in many 
pieces of legislation, and this is also a 
case of that kind.  I shall certainly bear 
in mind what my friend has said in 
support of the amendment, and if it is 
found net essary to buttress the provision,
I shall certainly come before the House 
at a later stage, but at the moment I 
would beg of him to allow us to proceed 
with this experiment as it is.

SHRI CHITTA BASU :  In view of 
his assurance, I wish to withdraw  my 
amendment.

MR. EPUT SPEAKER :  Has the 
hon. Member the leave of the House 
to withdraw his amendment

-HON. MEMBERS* :  es.

Amendment No. 21, uw, by leave, 
withdrawn).

SHRI BHA AT RAM :  in view of 
his assurance, I also wish to withdiaw 
my amendment.

MR. EPUT SPEAKER :  Has he 
the leave of the House to withdiaw his 
amendment.

HON. MEMBERS :  es.

(Amendment No. 24, voas, by leave, 
withdrawn.

MR. EPUT-SPEAKER  :   The
question is :

That Clause 28 stand part of the
Bill.

The motion was adopted.

Clause 28 was added tt, the Bill.

Clan** 99—Limitation of prosecutions)

SHRI BHA AT RAM :  I beg to
move 

Page 13, line 33,—

for three months* substitute   six 
months’*  (as).

Page 13, line 25,—

after  of the  insert " worker or the 
trade union of the"   (26)

SHRI PURNANARA AN SINHA :
I beg to move :

Page 13, line 23,— 

after  made  insert—

 by any person aggrieved   (28)

The point is that some provisions of 
this law may be violated.  The  inspec­
tors may fail or may be influenced.  As 
the inspector will lie the only prosecuting 
authority, I want to add these foui words 
by any peison aggrieved.  The whole 

Bill l>ogs down to giving all the powers to 
the inspector to look to the inteiests of 
migiant labour.  My submission is. that 
any peison who is aggiieved may also 
be authoiiscd to lodge a complaint  with 
the magistrate.  I his is an enabling pro­
vision.  1  request  him  to  accept  it.

SHRI  RAVIN RA   VARMA  : 
Thnutrli tiie words are diflft rent, the idea 
is the same, and then foie my aiguments 
aie the same, and m otliei statement 
about possible laiei amendments in the 
light  of our experience  icmains  the 
game.  I  would,  thercfoie.  make  the 
same request to my hon. fiienel that he 
withdraw  his  amendment.

SHRI PURNANARA AN SINHA :
I warn the* Minister that aftei six months 
lie will hae to come forwaid with an 
amendment.

Anywav, in iew of his assuiance, 1 
wish to withdiaw my amendment.

MR. EPUT-SPEAKER :  Has hr 
the leave of the House to withdiaw his 
amendment 

HON. MEMBERS :  es.

(Amendment No.  28, was, by leave, 
wichdrawn).

SHRI BHA AT RAM : I also wish 
to withdraw my amendments.

MR. EPUT-SPEAKER :  Has he 
the leave of the House to withdraw his 
amendments

HON. MEMBERS : es.

Amendments Nos. 25 and 26, were, by leave, 
withdrawn.)

MR. EPUT-SPEAKER  :  The 
question is :

" That Clause 29 stand part of the Bill**. 

The motion was adopted. 

Clause 99 was added to the BtU.



Clauses 30 to 36 were added to the Bill.

The Schedule was added to the Bill.
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Clause 1—(Short title, extent, commence­
ment and application).

SHRI BHA AT RAM :  I beg to 
move :

Page 1,—

Omtt line* 10 to 15.  (2)

I -want to delete the following portion :

Provided that if the Central overn­
ment considers it necessaiy or ex­
pedient *0 to do m the public in­
terest, it may postpone 01 relax, to 
such extent as may be specihed m such 
notification, the operation of all or 
any of the provisions of this Act in 
any State or States fox such petiod 
71 ot extending beyond one ycai fiom 
the date on which this Act comes into 
force.

 stchctt g fa ̂  am   farr  *rr 

fiw * fc* vfi f,
V* 9 It   fa* ITs  W

f t foirr  fo

SHRI RAVIN RA VARMA s  Mr. 
eputy Speaker, Sir, I am aft aid  that 
my. hon. friend has an unnecessary appre­
hension that this clause  would lead  to 
delay in the implementation of this Bill 
when it becomes an Act. That is not the 
purpose for which these words have been 
put into the Bill. But as my hon. friend 
knows, this Bill also would 1 *sult in the 
withdrawal or the repealing  of certain 
other Acts, which arc in existence* today, 
like the Orissa adan Labour Act, 1975. 
Automatically* when this Bill is passed 
and becomes an Act, if the Acts that exist 
in some States for the piotection of such 
workers alsôlapse, there may be a situation 
where the rules necessary under this Act 
have  not  been  framed and yet  the 
Acts which exist in the States concerned 
lapse.  To  provide  against  this it  is 
necessary to achieve some kind of synchro­
nisation with what is to be done in the 
home State and what is to be done in the 
host State.  It is to provide for this 
that these lines occur in this clause. I 
hope my hon. friend will not oppose and 
will not insist on this amendment.

SHRI BHA AT RAM :  In view of 
the explanation given by the Minister,
I seek the leave of the House to withdraw 
*y  amendment.

Bill

MR. EPUT SPEAKER :  Has he 1 
the leave of the House to withdraw his 
amendment 

HON. MEMBERS : es.

Amendment No. 2 was, by leave, withdarwn.

MR.  EPUT SPEAKER  :  The 
questions is 

That Clause 1 stand part of the Bill**.

The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula and the Title wen 
added to the Bill-

SHRI RAVIN RA VARMA   I 
move :

 That the Bill,as amended, be passed’*.

In doing so, I would like to point out 
that the amendment of my hon. friend, 
Mr. Chitta Basu, which has been ac­
cepted as Clause (g) might have to be 
introduced as Clause (b) and consequen­
tial changes might have to be made. 
Subject to that, I move that the Bill, 
as amended, be passed.

MR. EPUT SPEAKER :  The 
question is :

That the Bill, as amended be passed **.

The motion was adopted.

ta*55 hrs.

SALAR, ALLOWANCES  AN PEN­
SION OF MEMBERS OF PARLIA­

MENT (AMEN MENT) BILL

THE  MINISTER  OF   PARLIA­
MENTAR AFFAIRS AN LABOUR 
(SHRI RAVIN RA  VARMA) :  Mr. 
eputy-Speaker, Sir, I beg to move*:

That the Bill further to amend the 
Salary, Allowances and Pension of 
Members of Parliament Act, 1954, be 
taken into consideration.

This Bill has been brought forward in 
pursuance of a recommendation of the 
Joint Committee on Salaries and Allow­
ances of Members of Parliament. Its ob­
jective is to provide for free air travel 
facility to an attendant while accom­
panying a blind  member or a member 
who is so incapacitated as to require the 
assistance of an attendant.

Moved with the recommendation of the President.

1073 LS—8.


